
NATIONAL COMPANY LAW TRIBUNAL, 
MUMBAI BENCH 

 

CORAM :                    SMT. SUCHITRA KANUPARTHI, MEMBER (J) 

  SHRI V. NALLASENAPATHY, MEMBER (T) 
 

ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF THE NATIONAL 
COMPANY LAW TRIBUNAL ON 03.12.2019 

NAME OF THE PARTIES:    Shreeji Steel Tubes 
 v/s. 
Safri Tradelink Pvt. Ltd. 

 
UNDER SECTION 9 OF THE INSOLVENCY AND BANKRUPTCY CODE, 2016. 

___________________________________________________________ 

ORDER 

9. M.A 3806/2019 
In 

C.P.(IB)-1185(MB)/2019 
 
This is an Application filed by the Interim Resolution Professional for 

withdrawal of the Petition on the strength of decision of the sole 

member of the CoC recommending for withdrawal of this Petition in 

the meeting of the CoC held on 30.10.2019. Counsel for the Applicant 

submitted that Operational Creditor/ Petitioner in the Company 

Petition has received the due of Rs. 3,13,548/- as full and final 

settlement and as submitted Form-FA on 16.10.2019. 

We have gone through the minutes of the meeting of CoC dated 

30.10.2019 and Form-FA filed by the Petitioner and on being satisfied 

with the Application which is in accordance with Section 12A and 

regulation 30A of the IBBI (Insolvency Resolution Process for 

Corporate Persons) Regulations, 2019, this Application is allowed and 

the Petition is ordered as withdrawn. 



IRP is discharged. Corporate Debtor is relieved from the rigor of the 

Code and the Corporate Debtor will function under the supervision of 

the Board of Directors. 

 

          Sd/-                                                Sd/- 
 V. NALLASENAPATHY   SUCHITRA KANUPARTHI 
 Member (Technical)    Member (Judicial) 
 /n/  


